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 किए,  करार  किए  कि  हम  छोड़ेंगे  घोर  युद्ध
 के  पहले,  गोलाबारी  के  पहले  की  जी  स्थिति है
 शत  कौ  लावेगें  लेकिन  नहीं  ला  है  हैं।  एक  ती
 मेरा  यह  सवाल  है  1

 दूसरा  सवाल  एक  और है।  क्‍या  इस
 सरकार  पर  विनोबाभावे  जी  का  इतना  ज्यादा
 इतर  हो  गया  है  कि  इकतरफा  प्रस्तर्राष्ट्रीय
 भूमि  दोन  यज्ञ  इत  सरका र  ने  शुरू  किया  हैं,  कुछ
 इलाका  पाकिस्तान  को  दो,  कुछ  इलाका  चोट
 कोमोडोर  नन  जाने  कितने  पडोसियों  को  ये

 अपने  इलाके  दे  रहे  हैं  ।  क्या  वह  उनके  प्रभाव
 में  इस  हद  तक  प्रा  गए  हैं  प्रौढ़  इकतरफा  प्रीत-

 राष्ट्रीय  भगवान  यज्ञ  इन्होने  चालू  किया  है. ?

 Mr.  Speaker:  विनोबा  जी  का  असर  पड़ा  ?
 इसका  शाप  जवाब  देना  चाहते  हैं  ।

 If  he  can  answer  that  part  of  the
 question,  I  have  no  objection

 श्री  सुरे  बवाल  सिह:  माननीय  सदस्य
 के  पहले  हिस्से  का  जवाब  मैं  देना  चाहता
 है।  इसमें  कोई  भूमि  देने का  सवाल  नहीं
 है,  नित  किस्म  का  कोई  समझौता  किया
 हैया  हुआ  है।  यह  जमीन  हमारी  है
 और  हमे  यह  आखिर  में  वापिस
 आएंगी  (इंटरप्हात)  तीन  गाव  जो  मैंने
 बताये है,  जिन  इन  गावों  की  भूमि  की मैंने
 अर्चा की  है  हम  जमीन  के  ऊपर  कभी  भी
 किसी  किस्म का  झगड़ा  नहीं  हुआ  है,  कोई
 पनक्रोचयमेट  नहीं  सभा  है,  गोलिया  नहीं
 चली हैं,  कोई  मरा  नहीं  है।  यह  भूमि
 L947  het  उनके  कब्जे  से  थी  जब  पैमाइश

 हई,  तो  उन्होंने  एग्रो  किया  कि  यह  भूमि
 हिन्दुस्तान  को  है,  इसको  छोड़  देंगे  t

 ot  wy  font  :  नेहरू जो  ने  कहा  है  कि
 स्टेट्स-को की  बात  को  r  यह॑  सिखा  हुआ  है।
 उल्लंघन  हुमा  हैं...

 PAPENS  LAID  ON  THE  TABLE

 STATEMENTS  SHOWING  ACTION  TAKEN  ON
 ASSURANCES  ETC

 I  beg  to  lay  on  the  Table  following
 statements  showing  the  action  taken
 by  the  Government  on  various  as-
 surances,  promises  and  undertaking»
 given  by  the  Ministers  during  the
 various  sessions  shown  against  each

 ment  No,  I  1967.  (Fourth
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 ३,  C.  Sethi):  I  beg  to  lay  on  the
 Table:—~

 qy  A  copy  of  the  Report  of  the
 Commuttee  of  Enquiry  on  Durga-
 pur  Steel  Plant  (Hindustan  Steel
 Lamited).

 (2)  A  copy  of  Government  Re-
 solution  No  DUR-2l(4)/66  dated
 the  9th  July,  ‘1967,  regarding
 Government's  decisions  on  various
 recommendations  made  in  the
 above  Report
 [Placed  nm  Library  See  No.  LT-
 (1073/67)

 Shri  Surendranath  Dwivedy  (Ken-
 dcapara)  This  Enquiry  Report  may
 be  circulated  to  us

 Shri  P.  0.  Sethi:  Yes,  it  3s  being
 circulated

 शी मचु  लिमये  (1गेर)श्राज  हीं
 दीजिए  परसो  में बहम  उठ  रहा  हू  ।

 श्री  प्र०  Qo  सेठी!  ग्राम  ही  दी  जा  रही
 पढे।

 32.34  hrs

 COMMITTEE  OF  PRIVILEGES
 Sxeconp  Report

 Shri  Khadgilkar  (Khed)-
 present  the  Second  Report  of
 Committee  of  Privileges

 I  beg  to
 the

 ‘123  hrs.

 ESTIMATES  COMMITTEE
 Sevenro  Report

 Shri  है.  Venkatasnbbaish  (Nandyal).
 I  beg  to  present  the  Seventh  Report
 of  the  Estmates  Committee  regard-
 ing  action  taken  by  Government  on
 the  recommendations  contazned  in
 the  Seventy-sixth  Report  of  the  Esti-

 JULY  19,  967  Comm.  on  Industrial
 Licensing  (St.)

 mates  Committee  (Third  Lok  Sabha)
 on  the  Ministry  of  Food  and  Agricul-
 ture  (Department  of  Agriculture)—
 Indian  Agricultural  Research  Insti-
 tute
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 2.343  hrs,

 STATEMENT  RE.  COMMITTEE  OF
 INQUIRY  ON  INDUSTRIAL  LICENS-

 ING

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  In  pursuance  of  the  as-
 surance  given  by  me  in  the  Rajya
 Sabha  on  the  3lst  May,  1967,  in  con-
 nechion  with  the  discussion  of  the  re
 port  of  Professor  Hazar)  on  i:ndustnal
 licensing,  the  Government  of  India
 have  decided

 Mr.  Speaker.  Does  he  want  to  read
 out  the  whole  statement?

 Shri  F.  A.  Ahmed.  I  shall  just  read
 out  the  names  of  the  members  After
 that  I  shal)  place  it  on  the  Table  of
 tne  House  The  Government  of  India
 have  decided  to  appoint  an  expert
 committee  to  inquire  into  the  work-
 ing  of  the  industrial  licensing  system
 during  the  past  ten  years  The  com-
 mittce  will  be  composed  of  Prof
 Thacker,  Member,  Planning  Commis-
 sion,  as  the  Chairman,  Dr  H  हैक  Puwan-
 Jpe  Indian  Institute  of  Public  Admi-
 nistration  New  Delhi},  as  member  and
 Shri  Mohan  Kumaramangalam  of
 Madras

 Shri  Ranga  (Smkakulam)  Not  Shri
 Shenoy?  Only  Shri  Mohan  Kumara-
 mangalam  who  happens  to  be  a  com-
 mun:t  35  included?

 Shri  ह  A.  Ahmed:  As  regards  the
 terms  of  reference  etc,  I  place  the
 statement  on  the  Table  of  the  House
 [Placed  छा  Library  See  No.  LT-095/

 67)


